D. G.—Min,
of Rehabilitation [{

““That the respective sums not
exceeding the amounts shown in
the fourth columyp of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1966, in respect of the heads of
demands entereq in the second
column thereof against Demands
Nos. 84, 85 and 139 relating to the
Ministry of Rehabilitation.”
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The motion was adopted.

[The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.)

Demanp No. 84 —MINISTRY OF REHABI-
LITATION

“That a sum not exceeding
Rs. 32,20,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Ministry of Rehabilitation’.”

Demanp No. 85—EXPENDITURE ON Dis-
PLACED PERSONS

“That a sum not exceeding
Rs. 9,30,86,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Expenditure on Displaced er-
sons'.”

Demanp No. 139—CAPITAL OUTLAY OF
THE MDisTRY OF REAABILITATION

“That a sum not exceeding
Rs. 9,19,20,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation.”

CHAITRA 22, 1887 (SAKA)

D.G—Min. of -co4Z
Labour and Employment
1544 hrs.

MINISTRY OF LABOUR AND EMPLOYMENT

Mr. Deputy-Speaker The House:
will now take up discussion and vot-
ing on Demands Nos. 75 to 78 and 137
relating to the Ministry of Labour and
Employment for which 6 hours have
been allotted.

Hon. Members desirous of moving
their cut motions may send slips to the
Table within 15 minutes, indicating
which of the cut motions they would
like to move.

Demanp No. 75—MmNISTRY OF LaBouUr
AND EMPLOYMENT

Mr. Deputy-Speaker: Motion mov-
ed: '

“That a sum not exceeding:
Rs. 24,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Ministry of Labour and Em-
ployment'.”

Demanp No. 76—CHIEF INSPECTOR OF
Mines

Mr. Depuiy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 34,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Chief Inspector of Mines"”

Demanp No. 77—LaBoUr AND EMPLOY-
MENT

Mr. Deputy-Speaker: Motion mov=
ed:

“That a sum not exceeding
Rs. 11,24,35,000 be granted to the
Presideny to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1966, in respect
of Labour and Employment’.”

Demanp No. 78—OTEER REVENUE Ex-
PENDITURE OF THE MinisTRY oF Lasotm
AND EMPLOYMENT :

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not eXceeding
‘Rs. 8,27,000 be granted to the
‘President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st gay of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment’.”

Demanp No. 137—Caprrar. OvTtLay oF
THE MINISTRY OF LABOUR AND EMrrOY-
MENT

Mr. Deputy-Speaker: Motion mov-
od:

“That a sum not exceeding
Rs. 485000 be granted to tne
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1966, ip Trespect
of ‘Capital outlay of the Ministry
of Labour ang Employment’”

Shri Mohammag Elias.
Shri Buta Singh rose—

Mr. Depaty-Speaker: He should
have stood up earlier. I am sorry, I
have already called Shri Mohammad
Elias.

Shri Mobammad Elias (Howrah):
Mr. Deputy-Speaker, Sir, this is the
last year of the Third Five Year Plan
and on the eve of the Fourth Plan the
Planning Commission has recently
aecommended that the condition of
labour must be improved because the
labour has got to play a big role in
2Aulfilling the Fourth Plan. But from
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our experience we find that the Goy=
ernment has done nothing -for the
workers, either for improving their
conditions of work or for improving
their living standards. I will give a
few instances which will show clearly
that during the last seventeen years,
in spite of all the big promises to the
workers, the Government has not done
anything for them; rather, it hag acted
as the agent of the employers and the
enemy of the working class.

Shri A. P. Sharma (Buxar): Ques-
tion.

Shri Mohammaq Elias: I will give
instances which will prove that our
Government is acting in favour of the
employers.

As you know, after independence,
ong of the major reasong for labour
discontent in our country was the
question of bonus. Because of that
every year there were hundreds of
strikes, lock-outs and stoppage of
work. So, Government appointed the
Bonus Commission and assureq the
workers that when the Bonus Com-
mission comes to an agreement, it will
be implemented. The Bonug Com-
mission worked for more than three
years to come to an agreed decision
and ultimately it came to an agreed
decision. It is a matter of great
regret that due to the objection of one
member to this agreed formula, the
Government is going back on its pro-
mise, Government want to satisfy the
employers by accepting the proposal
of the employers. So, it is going to
modify the Bonus Commission formula.

Millions of workers, who were look-
ing forward for the report of the
Bonus Commission, who hoped and
dreamt that bonus will be available to
them without any hardship, difficulty
or strike, they are disappointed
because Government is taking a deci-
sion to modify the Bonus Commisgion
formula in favour of the employers,
So, at the very beginning of my speech,
I want to warn the Government that
if it goes back from the recommenda-
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tions of the Binus Commission which
is a majority decision of the members
of the Bonus Commission, if the Gov-
ernment defies that recommendations
of the majority members of the Bonus
Commission, the workers throughout
the country will never tolerate it and
they will resist it with all their
strength by resorting to strikes,
demonstrations and so on.

So, it is better for the Government
not to modify the Bonus Commission’s
formula and to accept the majority
decision which, although it js not
going to fulfii hundred per cent the
interests of the workers, will to some
extent satizfy the workers on the
question of bonus. Shri A. P. Sharma
is laughing when I am talking about
the Benus Commission,

Shri A, P. Sharma: I am not
laughing. I said, the Government
‘has already taken a decision about
the Bonus Commission’s report.

Shri Mohammad Elias: But in what
direction?

Coming to the question of wages
in the beginning of the Five Year
Plan Government assured that need-
based wages wil} be given to workers.
But what haz happened? After 15
vears c¢f our planning, have the wor-
kers got need-based wages up till
now? If we calculate, we see that
wages zre still below the 1950 level
and the wages of 1950 were far below
the pre-war level. Actually, wages
are geing dowrn ang Government has
not becn able to do anything in rela-
tion to wages. The wage boards are
not the policy-making bodies, the
wage boardsg have to give a decision
on wage on the basis of the nexd-
baseg minimum wage?

When the Second Pay Commission
wag set up they were asked to give
5 forrmula for the need-basegq wage.
At that time the Government did not
allow the Pay Commission to cal-
culate it on the basis of calorie value
recommended by Dr. A. K. Roy and
accepted in tripartite; but, ultimate-
ly, on our shouting, they had to
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come down and appointed a commit-
tee during the Thirg Five Year Plan
to go into the details on the basis of
calorie wvalue. Recently, in the
month of August 1964, on the 23rd,
the National Nutrition Advisory
Committee has concluded that the
average calorie requirement for a
young Indian industrial male worker
is 2,800 per day. ‘This is 200 calories
more than what the Pay Commission
has conceded.

9046

What has happened to the recom-
mendation of the Nutrition Advisory
Committee? Why has the Govern-
meent suppressed the valuable findings
of the Nutrition Advisory Committee?
These must be placed before the
House and mugt be accepted, f we
calculate on the basis of the Nutri-
tion Advisory Committee’s recommen-
dations—that means, 2,800 calorie
value; even our INTUC friends have
calculateq on the basis of those re-
commendations. ......

1553 hrs.

[SERIMATI RENU CHAKRAVARTTY in the
Chair.]

Shri A. P, Sharma: We have cal-
culateq the same.

Shri Mohammad Elias: Yes; you
have also calculated the same. The
INTUC has recommended that the
wageg of an industrial worker must
be Rs. 208 per month at the 1961 price
level. So, this should be the actual
need-based wage of the industrial
worker. But our Labour Minister has
recommended to the State Govern-
ments to raise minimum wages only
to Re. 1 per day. He has not said
that wages must be based op need.
The 22nd Standing Labour Committee
has also recommended that D.A.
should be linked with the index; but
the Government are going back from
their decision. Ewven in 1960 the tri-
partite committee had accepnteg that
whatever recommendation is given by
the Nutrition Advisory Committee, the
Government and the tripartite body
will accept it. So, what is the Gov-
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[Shri Mohammad Elias]

ernment duing in the direcion of ac-
cepting the unanimous decision? Are
they going to implement it? They
are not.

Now I come to the cost of living
index. The 22nd Standing Labour
Committee recommended that dear-
ness allowance must be linked with
price indices in all cases tp protect
rea] wages. But has Government
taken a gingle step to implement this
directive? When strikes are banned
under the DIR without a moment’s
notice, when trade unionists are ar-
rested and detained under the DIR,
these mighty Rules are quite incap-
able of forcing the employers to link
dearness allowance with the cost of
living indices.

Then how are these cost of living
indiceg calculated? They are also cal-
culated in a wrong way. When the
trade unions brought this to the no-
tice of Government, in the beginning
the Government did not agree and
said that there cannot be any wrong
calculation of the cost of living indi-
ces; but when there was a threat of
strike in Gujarat anq Maharashtra
ang there wag agitation throughout
the country, the Government was
forced to appoint an extent committee.
What decision has the expert commit-
tee given in Gujarat and Maharash-
tra? They have found that there are
serious errors in the caleculation of
the cost of living indices and they
have given some recommendation due
to which the workers of Maharashtra
and Gujarat have got a little improve-
ment in their dearness allowance. By
not caleulating the cost of living in-
dices properly the Government has
helped the employers to save crores
of rupees. So, I would urge upon
the Government not to calculate the
cost of living indices wrongly.

"They say that the cost of living in-
dices have not increased; but I shall
give one or two examples to show
that they have, In the market ac-
tually every day the workers are ex-
periencing that prices are going
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higher and higher, but the Labour
Department will calculate thre cost of
living indices in a different manner.
In West Bengal a few months ago
there was a cut in dearness allowance
by 60 paise per week and in the jute
industry nearly three lakh  workers
suffered; at the same time, nearly two
lakh engineering workers got an in-
crement of Rs, 10 in their dearness
allowance. How are these calculated?
Howrah and Calcutta are just on op-
posite sides of the Ganges. If pri-
ces go up in Calcutta, in Howrah also
prices will go up. But here we find
that in Calcutta the new series of
the index came down from 132 in
October last vear to 127 in December
1964; while in Howrah the index re-
mained constant at 134, Howren's
cost of living index remaineq the
same, but Calcutta’s cost of living in-
dex, they calculated, had gone down.
How can this happen? It means, it
is wrong. Not only it is wrong, Wwe
must say that it is a fraud. Just to
deprive the workers of their dearness
allowance the Government purposely
calculate in this way. It is just to
deprive the workers and help the em-
ployers to accumulate crores and
crores of rupees. If some other per-
son woulg have cheated some person,
Government would have punished
that man as a cheat under section 420
of the Indian Penal Code. We can-
not say that the Government should
be punished under section 420 of
the Indian Penal Code; but this is the
way the whole machinery of the Gov-
ernment is acting as agents of emp-
loyers.

16 hrs.

Coming to wage boards, the major
industry in our country which has
suffered is the engineering industry.
They did not get any increment in
their wages or emoluments. In the
engineering industry nearly 11 million
worker: are employed and the engi-
neering industry is one of the vital
industries. No country can make any
progress without the development of
the engineering industry; but these
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were  deprived of the wage
board. Af.er a lot of agitation the
wage board has been constituted, But
what about other industries; for ins-
tance, the road transport workers, the
workers of the Railways, the workers
of other indusiries? Why are they not
getting the wage board? Why is the
Government so much afraid of cons-
fituting the wage board for them?
Let an impartial committee judge
whether wages are actually right or
not. During the Railway Budget dis-
cussion, the Railway Minister said
that there should be no wage board
for the railwaymen. But at the same
time, many State Labour Ministers,
including the Labour Minister of Ma-
harashtra, supported the idea of hav-
ing a wage board. Why is it that the
Government is not constituting the
wage board for the railway workers?
At the same time, I suggest that the
wage board for the road transport
workers where nearly a million wor-
workers are employed should be cons-
tituted. We know that the State Gov-
ernments are objecting to the consti-
tution of a wage board for road ‘rans-
port workers. They are the worst
gufferers. Some workers in West
Benga] get only Rs. 60; some wor-
¥ers in Bihar get only Rs. 40 and in
Rajaithan they get Rs. 30. There is
total anarchy in the road transport
gystem and even in the public sector,
where the transport workers are emp-
loyed, their wages vary from State
fo State. So, there should be a uni-
form wage structure for the
transport workers also. I strongly
plead for the constitution of a wage
board for the railwaymen.

Now, 1 shall deal with the problem
of adjudication and the functioning of
the conciliation bodies. Serious things
are happening. The conciliation ma-
chinery has also completely failed in
dealing with the workers' problem. If
1 go on giving examples, I shall be
exhausting all the time at my digposal.
“Therefore, 1 shall not go into details.
But it takes pne or two years for the
workers to have adjud_icatign‘ of any
dispute. After a great agltation, they
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can succeeq in that, Then, the adjudi-
cation will go on for years together
and if the workers get some relief
from there, then the employers will
go to the High Court ang then from
the High Court to the Supreme Court.
When that is done, by the time the
cases are disposed of, sometimes the
worker dies and nobody is able to get
the benefit of the judgment of the
Supreme Court or any other tribunal.
The hon. Minister must see that the
Industrial Disputes Act should be so
amended that it should be easier for
the workers to get the benefit of
adjudication and conciliation.

Then, there is the discrimination
between the INTUC and non-INTUC
unions. There are innumerable
exampleg where the INTUC unions
and non-INTUC unions are discrimi-
nated by the Government. I shall give
only one example, In the Vizag port,
tliere was a reference to adjudication
and one union was declared as the
majority union. But after a few
months, when the question of repre-
sentation came to the Trustee Board,
at that time the verification officer
declared that this was not the
majority union. Within a few months
how can a majority union become a
minority union and how can a mino-
rity union become a majority unicn?

Shri A. P. Sharma: It can be done
overnight as it was in Kerala,

Shri Mohammad Elias: It is not
that. At that time, there was no such
problem.

Then, there is the question of
public sector. Whatever decision i8
taken, it is not implemented in the
public sector. Even in the public
sector, for the workers to have an
adjudication becoraes very difficult, I
know of many such examples. Re-
cently, in the Garden Reach Work-
shop, the staff raiseq some dispute
about four years ago before the Con-
ciliation Officer in West Bengal aud
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the Labour _Department in West
Bengal .was c¢onvinced that the case
should go to the adjudication body for
conciliation. But the Labour Depart-
ment of West Bengal sent the matter
to the Central Government and the
Labour Ministry sent the matter to the
Defence Department to see whether
that should go to the tribunal or not.
How will the Defence Department
judge this thing? Their complaint is
against the Defence Department. Now,
the Defence Department hag to judge
whether that dispute should go to the
tribunal or not, Even when the Labour
Minister assured that the minimum 4
per cent bonus will be given to all the
public sector workers, this is not
implemented. When thig question was
raised in the N.C.D.C, they behaved
in such a way as if they did not know
anything about this. They have com-
pletely turned down the proposal to
implement the minimum 4 per cent
bonus to the N.C.D.C. workers. The
workers are now preparing to go on
strike in order to have this decision
implemented.

Similarly, in many such public
sector departments, they do not imple-
ment the directives of the Labour
Department. They should be properly
implemented ang this should be
looked into. Tnere is the question of
jnterim relief which is not being
implemented by the employers,

Now, recently, in the Borbil area,
thousands of women workers had to
demonstrate before the management.
They offered satyagrah before the
truck-load of iron ore. Of course, the
Minister did try to implement the
decision in the Borbil area. But the
employers turned down the proposal
of the Labour Minister ang now the
poor women workers are forcing the
employer to implement the decision of
the wage board on the question of
interim relief.

Mr. Chairman: The hon. Mnamber
should conclude now.
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Shri Mobammad Elias: Two points
more and I shall finish,

Then, there is the question of
contract labour system, There have
been so many non-official resolutions
in this House on the abolition of con-
tract labour system. There was one
during the last session or the session
before and at that time the Minister

said that thig would be abolished.
There was a draft Bill which was
discusseq in the Standing Labour

Committec and we find that instead
of abolishing the contract ‘'abour
system, they are going to regulate the
contract labour system. It is a shame
on the part of the Government to
“regulate” this and not abolish it. This
super exploitation of the labour must
go. We want only two things. Instead
of abolishing the contract system, vou
amend the Industrial Disputes Act by
saying that the principal employers
will be responsible on the question of
wages and other amenities of the
contract labour, This Act should be
amended and then only the contract
labour will be satisfied.

Mr. Chairman: He should co.ciude
now.

Shri Mohammaa Elias: Just a word
about the LCFT.U. It is very well
known by the hon. Minister. Recently,
there has been a lot of talking in the
papers ag well. The Americans are
going to corrupt all the sincere and
hones: trade unionists in our ccuntry
by opening colleges and spending
lakhs of rupees, They have spent
nearly 1 crore dollars in the name ot
educating the trade unionists. They
are giving Rs. 5000 salary to a trade
unionist. In the A.R.O. of L.CF.T.U.
the General Secretary gets more than
Rs, 5000 spart from housing and other
facilities. In this way, the sincere
ang honest trade unions are being
corrupted by the Americans. They
should not be allowed to function im
this country. Are we going to allow
the Soviet Union or any other socialist
country to open such colleges here?
If any Member is invited to a
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sociaiist country, immediately, they

start saying that they are going to
have their brain-washing and all that,
Here, the Americans are even rcor-
rupting the AIC.C. Recently, in the
AICC. bulletin, an editorial is writ-
ten supporting the American views on
the question of Vietnam. Similarly, in
this way, our trade unions are being
corrupted. Our trade unions are
trying to do a little goog for the
working class. They are alsg going to
be corrvpted by the Americans. So,
these sort of American activities must
be stopped in our country.

=t qxv RE (W1 © & sw A -
AT FATHAT §TIT T A7 & ATHA I8
7 fravd §or Y 78, 9 s A
faure TeAT ATRAT § | W 3T F w71 51
gETEIfot aft & el ear worgdd #Y
qE=MF A1 IWA A STR FA THAT
¥ g3t v § 1 72 9T FEEl F AvR
e AT Aifsat w Al 3@ F37
fergmam & waIgl 1 1 grerd AT or
AT §, AR WU 97 gH Ug HAT ISAT
2 f& 9g ¥CF1C 39 g & F1 79
gq ¥ T gEw fat el e ok &
fre™ aq<E 79 ¥ T FIH T qHA-
FHEY qE FEAW FA w1 fae wod
ferxfrgm i qd ax  feaash
TEATIATT AT A §W AIA F AT
fafreer it Rfaa & ool aofed
FFOT HLT T & Y IR 77 v
IT AR ST § 98 AT & |g
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T | T T K1 4T § T4 g AT G
TTET F e A 9 |y F A
7@ & |9 FeAr gean 2 e g wl
ngrey =t "efraar o, fawer Sarrerdr
iz fom #t Swrafe & S 1€ ST
&Y FoT AT &, TW T I QU A F
g TA A T wwwE @ §
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gAY W &1 B Frifaw  fefw
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Zar qr, fward Fam gr, fawmemrey
QT g7 AT 9T AE ¥ g9 § Fre@e
& a1 aF A § o & nege s w @
g o I9FT WA & qE A IAET
STEde dgaT F 9 qHEAT FA
a1z & a2 g@ & A FA WA § 6
S T AAATYT W Y & T qg A
faars & =T 7w, Ty T oSG #
2T W, ag T fawmEme § Y
E | O AT & AR H grevd 1 AGH
oo &l A

fafron afas &1 qarer =T
gy ow ¥ g A fafom
I #1 99 FEw fear waT & @
99 Ty vt feafa &7 sarq ¥ @y
st arfgy 1 fafrm afss &1 9w
s TF g w1 e Ofafers
R F A3 7 7w wrfgd w5 ad
T s Tifeat € 59 3w ¥ A1 o woen
TAfaE S g w3 ¥ fag aegdd
F1 g Fwt £ e
faems g1 9 wwmar g fw
g W oW AW g, wegad
F w941 ¥ @ afFw qg @9 faegw
gIEa g1 i3, s dAr
wfed, wodl & wi & g g ey
7 fr fodt qifafess o & W &
fro g wifew |

e wan & fr @ OYfafesw oy
& @18 A/ e @F @Y
a%dT & a1 3 AmEl qOgd A gea™
AT FLIT T A TFTT g E W
T felt A1 ot T oA 8
T L aw & 1 & S e o
* a9 faeg wong & 7k 1@ W
augdl F w1 ¥ ford 2, el iffemsr
T & wr & fod Ay ) 4@ wiww G
ar galt @ g1, o worgdf W I
o W & for wdr @, K wudy
= fr=r s §
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it wo Fo st : FW FT g am
i 39 & gl ot w1 am wy A
Eo Al

stan fog - & sgfoee o T &
forir ot #gar g 1 37wl F oA
9 & o e 78 F gy
afer worgdi & feai & fagr o
¥ AT ofgy

sraww fafmadfew & s a0
o T} 9% T4 W 9"
g waRT oA @ 1 W & i
AT § OHT g 99 @ i e
3T H g A9ST 99 W | FEnT
Tl Agplm AR A E w8
& wfet &1 =mer & 6 e T 9wt
¥ qg SATRT H=W! dETT FT /%Y &
# oo¥ g5 X g o worgdd 71wt forafy
T @ & fay =g aveag &
s ¥feT ag 99 gz ¥ @ Smr
afgr & w=awA #1 wdwe w3
deETT &1 W w1 | Py &6
farmit Y aefamm #t amy @ ¢
FAN FAT Tfgd | AT Tw ¥ am
g I & aw W F fefzafoe
1z avd f§ 9 ¥ 99 dTEre w7
WH T FW oW1 aFA & IwHT
TR gWET g Wifgy R oA 9w
3 &% 1 gf, 1w e T o1 2 ag fafamw
I & Fad w9 A G afed, W
IO A FREE # deE St
TR FT AR FT A RS A
T &F g wfed

T T w99 o W
% W @ WK s W ®
froedt & mfertr w0 @ gw
F a9 O e ¥ o 3 e
F A T WA E, 9 fr fred
TR AT AT TR W OE
teart fiwi f § 9 Fos st ara
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[ 727 fa3]

BT H & | q@ W 225 WA W
e far T AT qeE AEI &
gy I gam A s g v &
G § UF HIEAT T T 4T | TEA
oF Gar ¥ A Fraw foar gwr av
S ATEAT 97 [ ST ST A av
FIA AT a1 AR R ER ¥ 0%
T8 IX G F AT 91 | It fAT H
Zq Ggtar fae 1«97 9w gan an |
TaAHE Y uE TS 1w R A g ar
Fod are frim og

“#hether the action of the

maragement in discharging|not
allowing the workmen mentioned
in the enclosed list to resume work
is justified and in order? If not,
to what relief they are entitled?”
faw =Ter wHEEAT, TEAHE F WA
ar fog ¢ 1€ AT GEAT AT 47 |
fera 91T IEF FIL TS T T
TT A I GCHTC A WA & FHAH
¥ gEd arc qg ARy A faan, R
&® # o wrew fra 9 3uw  afeems
W %% #g fea, 6 quw @ wmAw
forar s | T gEL AR F T AT
foaiw a8 94—

“Whether the workmen (list
given below) have not abandoned
their jobs by refusing to give the
undertaking as required by the
management.”
7z o O T @ Few & mw A
TS ¥ WEA F WO T@AT Hrgdl
g 1 35 mifew T¥ ¥ o aOF
aTy firer FC IR ¥ FETAET hae
FY aEAaTT &, Gg AgT AT A g |
TG 4 § O el ¥ el g1 9,
T 9 & o0 dEw § owowm fE
g g & | 1 feaf # A
A ag A s § far g
7 g T O waiEi &t e
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FfrmfaysrsEr g ™
T Frars Afy dEr e § e
¥ g 7g FE A (6 Aogdl * fad, Wyl
5T feay & fod, A & @
Y T w07 & oy i oy & wy
s frAmy & A WA AW @
PimgagagE R AN AT
Fw gA g w1 § o W ¥ aw-
oF F WY & fr% 7% a1 agd w9 @
afed |

TH @I A 8 1959 H @F
frerag = =7 SOTATY TR AT HEET
¥ uF § wfAee g 9r 1 39 Ffaes
¥ 7g o ¥ s ot g FHETd
2 3% faers w7 A i fefafaad
T g Al SEA qgar F%
F faxr ot ga% gfafomz mfwaz &
T A TET AT | O ZSET ey, AR
Fq gATL @A A §, A W &4
mEraEl ¥ oW o 9% &, fF o
wenfoei & faerd gwa frwmadl #1
qEATE FTH AT Il B AT HHAL
o forra farers farma gom st 4
T aga ¥ AT FIE A T WL HIIIAN
¥ @ & fasre bawr fd ) @fwa
T TEVE qg TCFT THT T@L TR
3 fr Frw ¥ fgwaw fay o § f2
WA daal Frae & v aw &
W gl g |

s AT T 6 gET AT Wk
t fr o fFlY T Wl &Y
FE ¥ TECH FET ST ¢ 1 96
foy ofees afaq =i § w0
=t o | o feafige AT 9w
¥ fory wee giaw s g wed 3 f
qfsers wfam wfTwa 1 Sooa o AT |

Afe Oor w4 ¥ fAT W FWEA
mmﬁmmma@
Q1@ﬁmﬁu{mﬁaa‘cm€,
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AT ag oY o« 97 fggea™ & qeNde
I 5% qr <an F fad 2 Y 7
¥ ¥qw ofeew afaw st #1 2
o fom & aR ¥ T @ AR
=T TFa § 5 I T afems afaw
sfawe ¥ awrg folr go oo ganfamt
el ¥ waie w1 far

T qET Al B s A T
g ¥ UF AW AMH T §#wA
F am e Ag g 5 wegd ¥
w ¥ fag wwrnw w1 HE g
gt g | g Al & el w wg w
£ v 5 gwere & Ao & FTEmi
¥, wor & AeeEfe # a9 aw
wogdl & @t F Gar fear Smar g0
Fegi o wE & fad g AT sweearT
&Y #1, FYE AT o arfere e HEa
A A ¥ 1 g g 5 afe
wrie fafeem o v wfewerese
T 9T weagd #1 f@m s

qa8 T4 919 W1 gATL qTRA AT
% g 98 & 7 fegmam o swwifaal
%, gar wml & f3, foaw o FreEm
T Y § F wE g § g e g
WRT 9T ASBI-HH HTH & Tr9 W AT
Wit #, ot fr fagem Y s #7
waw ayr feear & oa W fFowwEe
dw @ 4 ag o wEd Al
Ty T 1w wgey & ag fawrton
e & AT 91 98 98 FREn
TG A1F SR TAT SAET 97 FAmar
o gl 9% w1 & & oy wegdd
#F WY AT BIF FLA AT 9E |
WX qg WA K Iy
W <t = gt & I A g
T W & ag T i fF 9w A
F T91 % W@ W 1 T e
A T I AT F AR I FTEEL
T W1 w W P FT aE |
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ag 7§ TE & | A AT FT g
famzn & s ary  oft F o ama wAT
STEATE 0% 4% & frwE wE W
Fidee faeew Ziar g, fea e gt
7 FT T | gAHTAy wrE Al g
forr ¢ fe o 1 g7 UF wew F A
*9 ¥ F9 aEATE, FA T T wgiaad
faralt %Y, T T T T gL I @l F
fotr faga < falr g | Y WO FH
AT I & A ;T ¥ foy et
# fF T A ¥ o wow A
smmifer fgm o ST wEE =
AT wifgd 1| wae e FE ¥
ez fFdr i N FAT 97 TG @
T F AU TAgR FT IO A
e ¥ Ty g AR fegwm &
G F1 A F T ZY, IH UeF T
ofar & wet o< fie 9 9159 T g,
A1 afemdt I wifgy @ifs Awge
F1 @7 &) & A 39 A == 100
T § AT 30 ®o GUF IT & FE
& a1 age Wi foeeT o 0T Y, 9w Ay
FIF FT FAATH 30 o H &Y &1 I |
AT @ 6 FAG # TE O
FFAT A1 I FW ¥ FA A9EA F1 TS
aferst T =gy, §6 7 §O IO
dar 3T wifgm, FUT IAAE aweETg
! qTHMEA! AG AGTET AT qHAT |
¥ s &< § 5 & o ae
§ AN WX WAl AERT | AT |

us qgd wEd A § w1 FE
AT E, 9@ & WuY # FTEE &
sag ¥ fgen IT—afefotem @
& Az Are &Y g | I UF TAY
st 2, forgd 7 fas worgdd #7 S
Tzar 2,  fad e @Ay §, aeT
oy fegam & o& qun wwrer da
&1 aaT &, TF AT AT 9E g awar
§ foa® T WX FEMEL &
duiMdctgfeam g ®
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[ =7 fere]
T 0 A g, AR A wwar g 5 g
wgi TRde R A qg A R
wAgd F IR F v F QO Q@
feemr faar wmo, agi s w1 oW
FreamEt 7 o augt 1 g g fgen
7 aifgm, ol e @ g g
gfqae & aifge aifs § A &
famr & aF

Q¥ €1 g AT Aol F aveE
WA F FAT § | FERATC F
T 3z Ffew wd & R osEst
AR 7 ; AW gow g 5 g
Y worgdl #1 O wpfmd 3 afed
fe faad 7 fah darare a3, afes worgd
A FreETRT & i ¥ oA e #
¥ W '@ew fRaT oam o=w
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T & & fs s w6t wagen
W o ¥ fooge w9 ™ § 1 gt
A & I T F & IF TFCF
FEAT F1 WY ¥ agd €7 graaw
&Y § wx o FreEmt § gw, fig oar
qY TR I F4 § o gfE & fag
TE AT TH HOAT e AG) faar &1
¥ wie v g 5 agt a¢ Wt dree
Y AF A TNY 9, TEC AT T
ad g AWM A q qF FET
et aTerE ¥ A § 1wl ¥ o e
el # o B 12 gfae § I A9
HTHTC AGT QT | G FTe@mT & Horgdd
%1 gpfaaal § a ¥ @A @ qQ
ST 3T g | g I\ AT 39 ¥ wW
LW AT F9 W § g ¥ fAw W@
FFT F1 AW FTAH FTA
wfeg fomdr awgd #1 FREHER &
agfead faemdt o 7% 1 e T
B CTRT AV AgT BT 0 4 AT
qmE & fr o @ ey W it
FETE A #T I § I@T 7 @

APRIL 12, 1965 of Labour and Employment 9064

R | W I & Aifew qegd 9
3% & T A 1 T FY Q| oA
som Wfge fF @ 9 s &
gl #t sfew ghand fas &6

uT AFTA T @ qOT HEWr &
T w9 & S WA §, OF gy /i
TF I T ol ¥ s Y wn
wrr § fF D o affr gvomn & e
W 97 & qm@ 14 fafegw FFrc sy
qHT @ AT | g 98 §F FY AW @
v fogem & ogi fre® 17 a9 &
w72 73 ol gy Ay W@
AT &, Tl IR AT AT TEY & A
F OF F1OT § TG g€ ATAET | A
Frfest & 9t ghfmae st eex wif
fem § s W g AT T &
fag s & QU e A e 20
w1 Frew @ fF oarw A dsee fon
Farx & 7 wm owTOwr g fR osmer s
A F ARG A faedr o oww
W g F A T & ar foew
STt T & fF ¥ donae d1o wo
FE & AR W AT HIT FT TF F9H A
9Tz aF AGN TGAT HHS £ |

waR adt aT & ag Twa § v o
oUY F QETHTEHE qFR 8 fwesT
@ FEw § afe fogemm & a1
Bay Froamr A8 &, NE TN gEFE @)
2 ol A0 W F fog fmdft a2
sreHT #t fawifar &Y @ 7 &
¥ g A& 9T | W §T & A
T2 72 FIEIEA §, wEEiET § R
8, dro UT &o § gl @@ ST FIH
w4 §, W agi o fawfor & st
Awdr 7 Pl 1 & g g s ArE
e aeitdr g 5w #F oy, FE oy
& ¥, F d=gEw A T
gt Ffaen ¥ B gu, dTE )
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A ¥ for forear & o 1 & e
F fr wrfrsr & o3 a g 7o #
Tg wH g afge fF oy wfawr &
frem Far wgi T &)

s fgrgmam #§ ewrdr w1 fare
WSTAT TAT AT IAEF ATH TACAAT T
w1 Qo f5ar mar | g # o
¥ 99 Tga ¥ Bw A AR awo
o &o 7Y Zfaw o g oY, 1 3 Ao
ﬂmﬁsﬁ&maﬁﬁﬁmﬂiﬁﬁ
I &Y qRIE # AT e
R/ WY FY rfEe @ foar | g
ot W aw g, Afew g &
Tl ¥ A @, afen ¥ e H A 2
wdt Wt fegmmT FY e o e
M W AT T Aot @A §
16.37 hrs.

[Mr. DEPUTY-SPEAEER in the Chair]

#fea & o A F1 w0 g w e
e @@ § 5 ot wwer sy
T ¥ 59 W ol T 4 o A
T[T F ARAA FT I w4 faer faa
war & & Ay 76 s oww feoag

YT 99 ¥ g AG Aar & Wi T
m# w9 fear amar & 1 A
o< fazr fear

fear mar ¢ 1 & qoa g
o ' @ T, w1 s i
®T ad aT A waw e
W T sHee wifeed B 3
w fazr femr & 7

%3 ot gvard & & qd fr
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I W AN WPy wmw ;O g
WA OF TR F Fgr 47 e & g
fofawr sfiefoee & fomwr & Gt &
WA Fewm & 3 swer g
& 1| O amen swmErdY WY wErT ¥
ﬁ'ﬁmafwf‘rﬁm%wﬁﬁ
T =T 1 @ gu & gv s
& ol 1 =F A & ¥ o ey
W § IET Jaw ¥
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Mr. Deputy-Speaker: Hon Members
Mmay now move the cut motions to
Demands for Grants relating to  the
Ministry of Labour and Employment,

subject to their being otherwise
admissible.

Shri Kishen Pattnayak (Sambalpur):
1 beg to move:

(i) “That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100",

[Failure to refer the dispute bet-
ween the Lino-operators of the Gov-
ernment of India Presscs and the
management to adjudication(28)].

(ii) "That the demand under

[Irregularities involved in imple-
menting the award for providing
shoes to coal miners (29)].

Shri Warlor (Trichur):
move:

1 beg to

(i) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to bring to book all em-
ployees who break the code of con-
duct and Industrial Truce Resolution
33)].

(if) “That the demand under
the head ‘Ministry of Labour and
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[Shri Warior]
Employment’ be reduceq Ly

Rs, 100.".

.[Need to bring forward legislation
on Bonus urgently (84)].

(ii) “That the demand wunder
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to expand the scope of parti-
cipation of workers in management
(35)].

(iv) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.”

[Need to raise the quality of edu-
cation of wcrkers in the  Workers'
Education Centres (38)].

(v) “That the demand under
the head ‘Ministry of Labour ard
Employment’ be reduced by
Rs, 100.”.

[Neeq to impart higher technical
training to industrial labour (37)],

(vi) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.”.

[Need for more periodical inspec-
tions of factories, plantations and
other industrial undertakings (38)].

(vii) “That the demand under
the head Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need for legislation for the pro-
tection of building construction
workers(39)].

(viii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to form industrial relations
Committees in all industries including
Newspapers establishments (40)].
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(ix) “That the demand wunder

the head ‘Ministry of Labour and
Employment' be reduced by
Rs, 100",

) [Need to establish fair price shops
in all areag where there are more
than 500 workers engaged.(41)].

(x) “That the demand under
the head ‘Ministry of Labour and

Employment’ be reduced by
Rs. 100.".
[Need to establish cheap grain

shops for workers(42)].

(xi) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduceq by
Rs, 100"

[Need to form wage
all industries(43)].

boards fur

(xii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to take more effiective steps
to solve unemployment among edu-
cated people (44)].

(xiii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to take more effective steps
to solve unemployment among educa-
ted women (45)].

(xiv) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.",

[Need to strictly enforce labour laws

.and bring defaulting managements to

book (48)].

(xv) “That the demand under the
head ‘Ministry of Labour  and
Employment' be reduced by
Rs, 100.".
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[Need to enforce safety —measures
stringently (47)1.

(xvi) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.".

[Need to enforce lawg
to conditions of work in
mines and plantations (48)].

(xvii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.”.

[Need to enforce laws regarding
housing of industrial workers (49)].

pertaining
factories,

(xviii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.”.

[Need to investigate the existing
method of calculating cost of living
index for workers and revise
it according to more up-to-date
scientific methods(50)1.

(xix) “That the demand under
the head *Ministry of Labour and

Employment’ be reduced by
Rs. 100.".
[Need to enforce the minimum

wages wherever already fixed(S1)].

(xx) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100.".

[Need to give representation to
organisations of labour in the propos-
ed National Safety Council. (52)]1.

(xxi) “That the demand under
the head Ministry of Labour and
Employment' be reduced by
Rs. 100.".

[Need to end contr'act labour sys-
tem (53)].

(xxli) “That the demand under
the head ‘Ministry of Labour snd

Employment’ be reduceq by
Rs. 100.”.
[Need to etrengthen adjudication

and arbitration machineries to avoid
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delays in deciding industrial disput-

tes (54)].

(xxiii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be rteduced by
Rs. 100.".

[Need to constitute works committees
wherever they do not exist at pre-
sent (55)]

(xxiv) “That the demand under
the head ‘Ministry of Labour and

Employment’ be reduced by
Rs. 100.".
[N-'eed to take steps against closed

shop metliods adopted and prac-
tised in certain categories of
stevedore labour (56)]

(xxv) “That the demand under
the head Ministry of Labour and
Employment’ be reduced by
Rs. 100.”.

[Need to plug loopholes in legislation
taken advantage of by employers
to defeat workers from provident
fund, gratuity, maternity and
other benefits (57)]

(xxvi) “That the demaad under
the head ‘Ministry of Labour and
Employment' be reduced by
Rs, 100.". :

[Need to give more powers to Labour
Officers to summon representa-
tives of labour and managements
for conciliation proceedings (58)]

Shri Indrajit Gupta (Calcutta South
West): I beg to move:

(i) “That the demand under
the head Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

iate need to reconstitute the

Calcutta Dock Labour Boards

(65)]

(ii) “That the demand under
the head Ministry of Labour and
Employment’ be reduced by
Rs, 100.".
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[Irregularities and mal-administration
in the Calcutta Dock Labcur
Board (66)]

(iii) “That the demand under

the head istry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to institute an immediate
inquiry into financial irregulari-
ties of Calcutta Dock Labour
Board, as revealed in the Audit
Report (67)]

(iv) *“That the demand under
the head Ministry of Labour and
Employment® be reduced by
Rs, 100.”.

[Failure to grant permanent status to
‘B’ and ‘C’ categories of shore
labour under Calcutta Port Com-
missioners (68)]

(v) "That the demand wunder
the head Ministry of Labour and
Employment’ be reduced by
Rs, 100.”.

[Need to give bonus to Dock workers
(69)]

(vi) *“That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Acute shortage of housing for Dock
labour in Calcutta (70)]

(vii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs. 100",

[Weed to reconstitute and regularise
functioning of the Dock Labour
Advisory Committee (71)]

(viii) “That the demand under
the head ‘Ministry of Labour and

Employment’ be reduced by
Rs, 100.”,

[Need to constitute a Wage Board for
Railwaymen (72)]
(iX) “That the demand under
the head Ministry of Labour and
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Employment'’ be reduced by

Rs, 100.”.

[Failure to revise upwards wage rates
fixed under the Minimum Wages
Act for workers in the Central
sphere (13)]

(x) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

| Non-implementation of interim relief
recommendation of Wage Board by
the Mine owners of Orissa (74)]

(xi) “That the demand under
the head Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Need to grant interim relief to 20,000
iron and manganese miners of
Barbil, Orissa who are on strike
(75)]

(xii) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Non-implementation of Wage Board's
recommendation for interim relief

by iron ore mineowners of Goa
(76)]

(xiii) “That the demang under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Continued non-implementation of
Wage Board’s recommendation
for minimum fall-back wages by
Jute mill owners (77)]

(xiv) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

ion from permanent to casual
status of B00 winchmen and 1500
gang workers of Marmagoa port
(78)]

(xv) “That the démand under
the head ‘Ministry of Labour and.
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Employment’ be reduced by
Rs, 100.".

{Need to expedite setting up of Dock
Labour Board for Goa (79)]

(xvi) “That the demand under
the head ‘Ministry of Labour and
Employment’ be reduced by
Rs, 100.".

[Neeq to ensure service priority for
registration of workers in the Pool
establisheg by Marmagoa Steve-
dores’ Asgociation (80)]

(xvii) “That the demand under
the head ‘Ministry of Labour and

Employment’ be reduced by
Rs, 100.".
{Unfair labour practice of Railway

administration in discharging and
re-employing casual labour so as
to deny them C. P. C. benefits
(81)]

(xviii) “That the demand under
the head ‘Ministry of Labour and

Employment’ be reduced by
Rs, 100.".
[Delay in introducing Bonus Bil!

(82)]

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri A, P. Sharma: Sir, when
our present Labour Minister, Mr.
Sanjivayya, took charge of the
Labour Ministry last year a great
hope was roused in the minds of the
working class of this country, The
simple reason was that he did not
take over as Labour Minister in
this government for the first time,
but prior to this, he had the privilege
of being the Chiet Minister of
Andhrg Pradesh and after that he
had the privilege to be the President
of the Indian National Congress.

During the year under review, the
minister has no doubt many things
to his credit. The most creditable
thing was the fulfilment of his pro-
mise to set up a separate social secu-
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rity wing in the ministry. But it is
unfortunate that instead of creating
a separate wing in this ministry, a
separate department of social security
has been created, and though mostly
connected with the Labour Ministry
it has been transterred to some other
ministry.

%074

So far as this Ministry is concern-
ed I have pothing much to complain.
I would rather like to deal with pro-
blems mostly arising in the public
sector undertakings and the perfor-
mance of this Ministry in this res-
pect.

The biggest public sector under-
taking in this country is the Rail-
ways and then comes the Defence
establishments. 1f one examihes the
positién there, one will be to tally
disillusioned s6 far as the function-
ing of the labour relationship machi-
nery is concerned. In this connec-
tion I would like to confine my ob-
servations mostly to the Railways.
The hon. Labour Minister has ex-
pressed satisfaction about the labour
relationship or the peace maintained.
in the Railways and also in the
Defence establishments. 1 do not
know whether he and his Ministry
have tried to analyse as to who is
responsible for maintaining” this
peace. Is it the raiway Ministry or
the defence Ministry, or is it the rail-
way labour or the defence labour
who are responsible for this peace?

Sir, 1 would like to re-state in this
House that under the leadership of
the Indian National Trade Union
Congress and the National Federa-
tion of Indian Railwaymen the labour
in this country have still faith in the
leadership of this country, They
have also faith in the leadership of
the Labour Minister so far as labour
relations are concerned. Had the
labour lost hope in the leadership of
the country and also the the Labour
Minister, the position would have
been entirely different in these two
undertakings.

Sir, I was surprised to see only 2
line about the labour relationship of
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Railways and Defence . establishments
in the report of the Ministry, This
House knows that about 12 lakh
workers are employed in the Rail-
ways and near about 4 lakh workers
in the Defence establishments. For
such big establishments of the Gov-
ernment like the Railways and De-
fence, we find only a line in the re-
port of the Ministry. As a humble
worker in the labour field and a
supporter of this Government, I
would like to warn the Government
that it this situation continues, as
it is at present, in the Railways and
in the Defence establishments, serious
labour trouble will follow in this
country. Why I am saying this is,
because the attitude of this Ministry
is one of indifference and of a casual
nature so far as labour problems are
concerned.

As I said, I wil] confine my obser-

vations to the grievance settlement
machinery on the Indian Railways.
There is a permanent negotiating

machinery in the Railway, function-
ing on three-tiers, namely, at the
divisional, general manager and the
Railway Board level. This machinery
is set up as a result of an agreement
between the labour ang the Railway
Administration. According to the
provision of this machinery, when a
problem or an issue is not settled by
mutual negotiations it is requireqg to
be referred to a tribunal set up for
this purpose. Recently we had a
very strange experience in the Rail-
way Ministry about the functioning

of this machinery. There are about

4 lakh workers, employed by the
Indian Railways, known as causal
labour, and this House will be sur-
prised to know that during these days
of rising of prices these” workers are
paid at the rates of Rs. 1-4-0, 1-8-0,
1-12-0 and, in some places, Rs. 2. At
the same time, for the permanent
employees doing the same work the
- rate js Rs. 3-8-0. On the question of
" . the fixation of the wages of the
casual labour, we had difference of
opinion; that is, between the Rail-
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way Ministry and the railway labour
union, namely, the National Federa-
tion of Indian Railwaymen. We ins-
isted that this question should be
referred to arbitration. The Railway
Ministry have taken the plea that
they being a Government depart-
ment, they have the sole right to
refuse or to refer the matter to
arbitration. So far as we, represent-
ing the labour, are concerned, we
have taken up the attitude that if at
all anybody has the right to decide
whether a matter should be referred
to arbitration or not, it is the Labour
Ministry and not the Railway Minis-
try. In this respect, the Labour
Ministry is behaving like a silent
spectator, I do not know why. Is it
because the Labour Ministry is afraid
of the employing Ministry, where
it is Railways or Defence? Is it a
fact that these Ministries are more
powerful than the Labour Ministry?
1f that is the position, I would like
to assure the hon. Labour Minister
on the floor of this House that the
entire working class will be behind
the Labour Ministries if they take
any action against the employing
Ministry, particularly, the Defence
and Railway Ministries. I think T
can assure him on this point on be-
half of both Shri Priya Gupta and
Shri Alvares also.

In my opinion, if arbitration is re-
fuseq to the workers, even for an
organisation like the one for which
1 am speaking, there is no alterna-
tive for the workers than to take re-
course to strikes. Because, in our
Constitution we have mentioned it
very clearly that we do not want to
invite a strike and we do not want
to go on strike, so long arbitration is
available. But what is the way out if
an employer does not refer the de-
mand of the workers to arbitration
for a peaceful settlement? There-
fore, I would like to suggest at this
stage to the Labour Ministry and to
the hon. Labour Minister that the
time has come when the Labour
Ministry should set up a Committee
or appoint a special officer on behalf
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of the Labour Ministry to enquire
into the working of the labour laws
and the violation of the labour laws
in these employing Ministries. Unless
these Ministries are tackled in the
same Wway as private employers for
the violation of the laws, they are
not going to listen to the Labour
Ministry. That is my experience for
the last twenty years.

‘What happens in the case of a pri-
vate employer if he violates the
labour laws in his industry? He is
either fined or sentenced for some
period or both. I wonder whether
there is any understanding between
two sister Ministries because if a
Government officer is in charge of
implementing the labour laws, it is
generally found that he easily
escapes in spite of the violation of
the labour laws because they are not
pursued by the Labour Ministry.

In the Report of the Ministry there
is reference to man-days lost. The
Ministry itself has accepted that in
the year 1964 the man-days lost is
more than in the years 1962 and 1963.
In the year 1964 the man-days lost
was 73 lakhs as against 33 lakhs in
1963 and 61 jakhs in 1962. The rise
in man-days lost is attributed to the
economic cause, leading to demand
for higher wages and dearness al-
lowance by the workers. In this
connection, I would again like to ask
the hon. Labour Minister, if the em-
ploying Ministry or the employer,
particularly Government department,
because they are Government
departments and, therefore, they are
very powerful—they are more power-
ful—they are more powerful than
private employer—if they refuse to
settle a demand of the workers by
mutua] agreement, if any demand is
not settled by mutual negotiation
between labour and management, and
if the management refuse to refer
such disputes to arbitrafion, what is
the course left for labour?

- Here again, I would request the La-
thour Minister to look into the causes
of man-days lost and see whethex it is
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because of the workers’ demand or
whether it is because the unreason-
able employers have refused to settle
the demand by negotiation and also
refused to refer them to arbitration?
If that is the reason, it is the em=-
ployers who should be blamed for
man-days lost and not the workers
of this country.”

I have spoken about he violation of
the labour law: Now I would like to
deal with workers’ participation in
management. 1 may tell the House
that the scheme for workers’ partici-
pation in management was promised
to the working class of this country as
far back as 15 years ago. This House
will perhaps be surprised to know
that a team was also sent by the Gov-
ernment of India, known as the
Vishnu Sahay Cmomittee, to study the
workers' participation in management
scheme to varioug countries. I do not
know about other departments, but
I know about the Railways. An offi-
cer on special duty was also appointed
ang certain schemes were worked out
I want to know as to what has hap-
pened about the workers' narticipation
in management scheme.

Here in the Report there is a men-
tion of certain public -ector under-
lakings where the workers' participa-
tion in management scheme is work-
ing successfully. Their number, ac-
cording to the Report, is 36. What are
those establishments, how many wor-
kers; are emploved in those establish-
ments and What is the size of those
establishments? They have left out
the biggest establishments in the
public sector, like the Railways, Posts
and Telegraphs, Defence, but they are
talking of small factories employing
200 or 500 people and saving that in
36 factories or establishments in the
public sector the workers’ participa-
lion in management scheme is work-
ing successtully.

So far as we are concerned, we
have forgotten the workers partici-
pation in management scheme because
we fee] that under this regime wor-
kers' participation in management
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scheme will not be introduced so far
a3 these bigger industries are concern-
ed; but still, according tg this Re-
port, il the Ministry is very keen and
anxious, I want to assure the Minis-
try on bebalf of the labour that what-
ever steps the Ministry takes in this
direction, we are alwayg preparegq to
co-operate in making the scheme suc-
cessful.

I want to say something about the
slogan of one union in one industry.
My hon, friend, Shri Elias—he is not
here—talked about some diserimina-
tory treatment between the INTUC
and the AITUC. My charge is the
other way. I want to accuse this
Government of giving representation
to the AITUC on go many Government
committees in this country which they
are not entitled to because, according
to the statement of my hon. friend,
Shri Elias, himself, it is the most re-
presentative union, the largest and
the biggest organisation in the coun-
try, which is entitled to representation
and not anybody and everybody. Even
according to ILO rules, only the na-
tional trade union, representing  the
largest number of workers, is entitled
to be represented on these com-
mittees,

M&y 1 take lf-h-l.s‘. opportunity to
request the Labour Minister and the
Government of India's Labour Minis-
try not to consider the reprezentation
of bodies like the AITUC, particularly
in the present context of the country
when one section of the AITUC's Com-
munist Party ijs behaving against the
interests of the country and :0 many
of them have been imprisoned on
charges of preparation for sabotage
activities in  the country. In this
connection, the most impartial way
that the Government could follow is
to give representation to the national
organisation which hag the largest
membership. Ang that can be done
through the verification of the mem-
bership.

1 would like to say something about

the slogan of one union in one indus-
try. It appears that, apart from the
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trade unionists, the Government is
:_a‘lso affected by this slogan, What
is the jdea of one union in one indus-
try or what is the idea of trade
union  unity in this country? So
fas as the trade unions conti-
nue to draw their allegiance from the
various political parties—I am talking
particularly of 3 trade union which has
no root in this country so far as the
ideology is concerned and which al-
ready receives guidance from foreign
countries—with such unions, under no
circumstances, there can be a trade
union unity. I want to say that the
slogan of one union in one industry
is not a correct slogan. The slogan
should be that only a quality-based
union which has got he national cha-
racter and which is always prepared
to sacrifice the interests of the wor-
kers for the larger interest of the
country should only be recognised and
no other union.

1 want to say a word more in this
connection as to how the jindustrial
peace should be maintained in the
country. So far as the industrial
peace is concerned, the prerequisite
for maintaining industrial peace is a
contenteq worker. The workers can-
not be contented unless and until
certain conditions are fulfilled. What
are those conditions? The conditions
are that the worker must be assured a
living wage, the good working condi-
tions, the proper housing facilitiss and
the most important thing is the
wholesome industrial relations. After
all, after getting the housing facilities
and all, if the people treat them in any
way they like, if the old slogan of
hire-and-fire  continues on  the
part of the employers, what is the
good of having good working condi-
tions and all those things? Therefore
wholesome industrial relations, the
effective machinery for quick settle-
ment of disputes ang the recognition
of quality-based unions are the
only things that can bring content %o
the labour in this country.
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With these words, I want to thank
you and I also want to assure the

Ministry that so far as we are con-
cerned, we are always prepared to
subordinate our  sectional interests
whenever the question of the larger
interest of the country comes before
us. But so far as the labour legis-
lation in the public sector is concern-
ed, we are totally dissatisfied and I
want the Labour Minister and this
Government to do something in the
near future so that any untoward in-
cident may not take place in this
country.

Shrimati Renuka Barkataki (Bar-
peta): Mr. Deputy-Speaker, Sir, 1
rise to support the demands for grants
of the Ministry of Labour and Emp-
loyment. At the very outset, I must
congratulate the hon. Minister ocn the
able way in which he has been deal-
ing with this very difficult task. I
say this is a very difficult task beca-
use of the success of the Ministry
depends to a considerable extent on
the success of the plans for industri-
alisation ang the pattern of owner-
ship, efficiency and achievements in
industry and agriculture, all of which
or most of which, are factors over
which the Ministry has no direct con-
trol,

Sir, one of the major tasks of the
Ministry is to formulate and carry out
a policy that will ensure full and

" gainful employment to the many
millions in our country.

17 hrs.

This has been one of the major ob-
jectives of our five year plans. Yet,
it must be confessed that our efforts
have hardly succeeded in reducing the
massive dimension of unemployment
and under-employment in this country.
Statistics that the Ministry have pre-
sented have only reinforced the im-
pression that the backlog of unemp-
loyment ig a burden that our society
will have to carry for a long time. We
realise that there can be no improve-
ment in the standard of living of our
masses unless they earn an adequate
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income through employment and, at
the same time contribute to an in-
crease in produetion through work and
increased productivity,

go82

Sir, it is true that our plans have
provideq increased opportimities of
employment, but it is diffieult to
claim that our plang have succeeded
even in accounting for the additional
influx into the labour market
which is an inevitable consequence of
the natural growth of our population.

At a time when we are formulating
the Fourth TFive Year Plan, it is,
therefore, necessary to review the
serious and undeniable inadequacy of
our employment position and formu-
late a policy aimed at liquidating un-
employment ang under-employment,
and grappling with the problem of
seasonal unemployment, in the short-
est possible time,

Such a policy to be realistic has
to take into consideration the size
of our population, the gate of growth
of our population, the geographical

distribution, the rural-urban
ratio of our population, the need
for modernising our technique

og production and increasing producti-
vity in agriculture as well as in indus-
try.

Fitful employment of unskilled
labour in temporary work which does
not need skills or considerable invest-
ment in finance or machinery may
have its immediate utility. But a
long-term policy has to take into con-
sideration the inevitable conseguences
of our efforts at modernising our
techniques of production. More
employment opportunities have to be
created in industry. But industry can-
not be economically efficient or com-
petitive, if it does not accept the logic
of industrialisation and use the most
modern machinery including those that
take us nearer to the age of automa-
tion. Once we embark on this process
and decide to speed towards the
modern age, there is no escape from
moving away from labour intensive
methods of production, Increased
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industrialisation, no doubt, will lead
to increased employment, in spite of
labour-saving machinery. But if
labour is to benefit from industrialisa-
tion, the element of wage must
increase while the element of labour
decreases. If labour is to obtain and
retain employment in a rapidly indus-
trialising society, two things are neces-
sary: the kind of skills necessary in
highly mechaniseq methods of produc-
tion, and the training necessary to
ensure adaptability and mcbility to
facilitate migration to and absorption
in new industries.

These essential conditions ¢f employ-
ment in a rapidly industrialising
'society cannot be ensured without a
- gigantic, well-planned and coordinateg
- programme of workers’ cducation.
Our industrial and employmert policy
must be aimeg at creating opportuni-
ties for increaseq employment, creat-
“ing the skill necessary for availing of
* these opportunities, and synchronising
the availability of opportunities and
the ability to avail of them. It can-
not be said that we have succeeded in
‘formulating or implementing such a
“policy. I hope that the policies and
proegrammes that we adopt in the
“Fourth Plan will remove ihese defi-
ciencies of the past.

I am not suggesting thal the Minis-
try is unaware of the importance of
workers education. The revort of the
Ministry deals with the training insti-
tutes, schemes ang programmes that
have been functioning. Put it will
readily be admitted that the number
of institutes has been inadequate.
The kind of training imparted has
been inadequate and the curriculam
of the course, ecapable of enormous
improvement from the point of view
of the integrated prospectives and the
specific skills required in the current
phase of industrial expansion.
A programme of workers' education
has to provide training in professional
gkills, retraining for keeping pace with
improvements in techniques of pro-
~duction, supplementary  scholastic
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education and education to -make
creative use of the leisure that reduceq
hours of work will provide.

Sir, I have already referred to the
need to increase productivity in the
agricultural and industrial - fields. I
welcome the attention that is being
given to this question. I have no
doubt in my mind that it is only
through education, better management
and the introduction of the incentives
provided by norms, as well as partici-
pation in management that we can
increase the low productivity of our
workers. I must, however, say that
the pace of our progress in this direc-
tion has been slow. I do hope that
the principle of workers’ participation
in management, which has now been
accepted, will be applied more effec-
tively and on a much wider scale,

Before I pass op to other questions,
I must say a few wordg about the
problem of educated unemployment.
The Report itself says that the number
of educated applicants seeking employ-
ment has increased. Of the eight
lakhs who have - registered in the
employment. exchanges, only 185,000
coulg be placed in employment. The
plight of those who are below the
matriculation level, even whep they
have received some vocational train-
ing, is worse. The mid-term apprai-

-sal of the Plan has itself pointed out

that the situation “is particularly dis-
quieting in respect of educated clas-
ses”. The disquiet is bound to be even
greater when one sees from the.apprai-
sal itself that, “side by side with the
situation, manpower shortages are be-
ing experienced for professional and
technical personnel such ag engineers.
draftsmen, doctors etc., - -and certain
categories of craftsmen including fit-
ters, turners, tool-makers, electricians
and the like.” - On the one -hand,
employment cannot be found for
those who have been trained; on the

.other hand, trained personnel cannot
~be. found for employment.

This, no
doubt, exposes a very serious defi-
ciency in -our planning for manpower
utilisation.
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I would now like to say a few
words about the problems of our
erganised industrial labour. The
Report has pointed out that there has
been considerable increase in the loss
of man hours resulting from strikes.
This ig a matter which should cause
us grave concern. The report has
rightly pointed out that the causes of
most of the strikes that took place
during the year were economic, that
the strikes resulted from sudden and
spiralling increase in the cost of living
and the reduction of the real wages of
the workers. The decision to fix
minimum wages, to link the dearness
allowance with the consumer price
index, to pay part of the wages in kind
and to open fair price shops and
increase amenities and services like
housing, medical care etc., must, there-
fore, be welcomed as a step in the
right direction to rehabilitate the real
wage. - But, many months have passed
since the decision was taken, ang the
progress in introducing the supporting
legislation and expanding amenities
has been rather slow.

Sir, 1 welcome the appointment of
the commission to enquire into the
working and living conditions of
plantation workers. It is no exaggera-
tion to say that the conditions of
employment, housing, medical facili-
ties, provision against accidents occu-
pational hazards and sickness are far
from satisfactory in the plantations.
I would like our Ministry to pay spe-
cial attention to the requirements of
plantation labour. I would also like
the Ministry to explore the possibility
of extending the principle of co-
operative ownership to plantations.
When plantations: are changing hands
and Indian big business men are buv-
ing them from the foreign owners,
awhy - should not our Government.
which believes in socialism, encourage
ang aid the plantation workers to
form co-operatives and  buy these
plantations from foreign owners? Sir.
this is-not an untried idea. I have
only to point out to the extremely
successful experiment that has taken
place in- Malaysia. -where, under the

-dynamic leadership of the Minister
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Dato Sambandan, Indian plantation
workers formeq co-operatives which
bought, and own and operate today,
an impressive number of rubber plan-
tationg in Malaysia. 1 wonder why
our Ministry cannot encourage the use
of contributions from the provident
fund and extend financial assistance
for such ventures in India.

- 9086

Sir, in conclusion I must refer to
one or two special problems of my
State. Sir, my State is industrially
very backward, the number of indus-
trial establishments iz wvery few.
There are a few public sector under-
takings including the refinery. Yet, it
must be pointed out that even in thes=
undertakingg the number of Assamese
who can find employment is pitifully
small. We are told that we do not
have people with requisite training

. and' skills; yet nothing is done to pro-

vide this training in Assam for the
Assamese. Leaving aside the question
of skilled and trained personnel, even
in appointing persons ip IIT and IV
grade classes, there are thousands of
instances where private industrial
establishments and non-Assamese

" heads of departments of public under-

takings give preference to the peaple
from outside Assam. We seem to be
the victims of a vicious circle. The
eommittee of the Assam Assembly
which toured the public sector under-
takings and private industria] estab-
lishments in Assam has submitted a
report which should open many eyes.

Even if you look at the number of
persons registered in the employment
exchanges and the number of place-
ments effected, you will fing that in
Assam only one out of every twelve
registered has been found employment
as against the all India average of one
out of every seven.

I would like to refer to the problems
of emigrant and agricultural lebour.
But for lack of time, I shall conclude
by . saying that, even the survey con-
ducted by the Government has shown
that the average annual income of
agricultural labour has gone down. _I
‘hope, - Sir, that the Government will
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give attention to the problems of this

vast sector of unorganised labour in

the country.

With these words, I support
demands of the Ministry.

the

Shri M. Mmlaichami (Periyakulam):
Sir, I thank you for giving me an
opportunity to speak in support of the
demands of the Ministry of Labour and
Employment. Government labour
policy and its impact on the working
class could be reviewed only in the
context of the general economic and
social conditions in the country. The
Ministry deserves to be congratulated
for the various ameliorative measures
taken to improve the social and
economic conditions of labour. Labour
is a great force for democracy and
it is a productive force. Without
enabling labour to play its full
constructive role, it may not he pos-
sible to improve the standard of liv-
ing of the people and ensure social
and economic justice enshrined in our
Constitution.

An important aspect of the work of
the Labour Ministry relates to wel-
fare, safety and working conditions
of labour, both organised anq un-
organised. These have an important
bearing on the improvement in
production and productivity. During
the Chinese aggression, labour proved
its faith in the demoecratic structure
of this country and the oneness with
which it met the challenge was a
remarkable achievement—so far as
the confidence of the labour in the
present-day Government of our
country. A scheme for the grant of
national awards applicable to factories,
mines, plantations and docks was
instituted for rewarding useful Sugges-
tions from workers t, improve pro-
ductivity. Even though annual trends
show increase in industrial produc-
tivity, it does mnot meet the entire
demands in the country for the goods.
To improve the productivity such
measures would really be helpful and
we can be confident that labour will
not fail in the discharge of ity duties
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since labour has got confidence in the
Government, and they are alive to
the wvarious ameliorative measures
undertaken by the Ministry regarding
medical, housing, educational and
other facilities. Wage Boards are
constituted in organiseq industries and
they have also helped the workers to
get adequate wages in conformity
with the cost of living index.

I take this opportunity to suggest
to the Ministry that there is impera-
tive necessity to get up a Wage Board
for cardamom plantation workers.
More than two lakh workers are
engaged in cardamom plantation.
Similar tg coffee plantation, cardamom
is also planted in the higher elevations
of the western ghats. Estates with
more than 50 acres employ workers
permanently and continuously
throughout the year. An enquiry into
the industry will clearly reveal that
there is sweated labour and that the
wages paid are very low. Further, the
workers are paid low, and the food-
grains supplieq to them are charged
at exorbitant rates. The constitution of
a Wage Board will go a long way to
ameliorate the workers. So, I request

the Ministry to take suitable
measures for constituting a Wage
Board in respect of the plantation

workers of cardamom. They suffer not
only from low wages but also due to
want of proper medical, housing and
educational facilities, Steps should be
taken to provide for the grant of
subsidy to an extent of 25 per cent of
the cost, on the lines of the subsidised
industrial housing scheme recommend-
ed by the working group on planta-
tion labour housing,

An indicator of the standard of
living of the working classes in the
level of wages, In this respect, the
condition of the landlesg agricultural
labour reveals a sad plight. They are
poor, ignorant and unorganised. The
wages of the unorganised sector
continued to be fixed under the
Minimum Wages Act of 1948. 'The
State  Governmentg have been
requested to fix at least Re. 1 a day

. in respect of any scheduled employ-
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ment. In these days of high cost and
scarcity, the low wages of the un-
organised labour are being constantly
eroded. In addition to the half-starving
condition of agricultural labour, who
live mainly in the rural areas, the
hardship and the imbalance of
standardg are being aggravated by the
methoq of Government spending on
ameliorative measures like water,
sanitation, education, etc., in urban
areas, A man in the town costs the
government Rs. 100, while a man in
the village costs only Rs. 10. From this
we can understand the standard of
living of the unorganised landless
labour who are not only ill-paid or
low-paid but alsp suffer under various
handicaps because they are unorga-
nised. This imbalance affects not only

the social structure but also the
economic structure.
Our economy is based on agri-

culture, and more than 50 per cent of
the national income is accounted for
by agriculture, More than 80 per cent
of the people live in villages and 70
per cent depend on agriculture, If the
agricultural labour whica is un-
organised, impoverished and half-
starved, is not looked after by the
Government, we cannot confidently
say that we are socialistic and we
abide by the democratic system of
Government, So, it is high time that
our Labour Ministry under the able
leadership of Shri Sanjivayya took the
necessary ameliorate measures for
enabling the unorganised labour to
get wages according to the cost of
living index.

Speedy steps should be taken to
improve the living and working condi-
tions of wunorganised agricultural
labour. Fair-price and consumer co-
operative stores should be started in
rural areas. Free house-sites to land-
less agricultural labour should be
allotted. The distribution of govern-
ment wastelands to landless labour for
cultivation should be speeded up, With
thse measures, the Governmant;
should, wherever possible, also
encourage the tenants to get owner-
ship of land. It will help not only to
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increase agricultural production, but
also enable the landless tillars of the
soil to become owners of the soil and
help them to have a definite hold for
some living occupation,

With these
demands.

words, I support the

Shri K. N. Pande (Hata): Sir, first
of all, I would like to make a few
observations on the speech made by Mr
Elias. He said that the labour Ministry
is following an anti-labour policy. I
do not at all agreeable with this
remark, Due to the efforts of this min-
istry more than 25 lakhs of workers
have been benefited by way of
enhanced wages due to the formation
of wage boards in different industries.
Had the ministry been against the
interests of the workers, they would
have never appointed such wage
boards, They are now appointing
frequently more and more Wage
Boards for different industries so that
the workers are benefited and are in
a position tp meet the rising costs of
the day.

I also want to make a few remarks
about the speech made by Shrimati
Barkataki, It is true that the economic
condition of the country cannot be
improved without industrialisation.
But we have to realise that this
country has a huge population and
there is the serious problem of un-
employment. So, at this stage to talk
about automation in this country is
fatal for the workers' interests. For
her information, I may say that in
America, because of automation in
the automobile industry, 50 lakhs of
workers were unemployed, even
though there is shortage of manpower
there. We cannot afford any such
automation in this country.. This is all
theoretical talk on which we should
not give more stress here I am in
favour of improving the efficiency of
the industries; that should be done,
but not at the cost of the workers
employed. Although I have full confl-
dence and belief in the working of
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the ministry and I have no doubt that
the ministry is making sincere efforts
to mitigate the hardships caused to
tllxe workers by rising prices, still the
situation is, such that wunless some
proper action iz taken in time, it may
take a serious turn. In 1963, the
number of man-days lost wag only 33
lakhs, but in 1964 it rose to 76 lakhs.
Why? It was due to the prices being
so high. When the prices go high, it
is the workers who lose because with
the money they get as wages they are
unable to meet their expenses at a
stage when the prices go very high
and remain so to an indefinitz extent.
‘Thig. condition has arisen here. The
Ministry has, therefore, to consider
over this.serious problem and decide
what to do so that these things do not
take some other shape in the coming
future,

I know the Ministry tried its best
and held many conferences in order
to impress upon the employers the
need to open more fair price shops
and co-operative stores in the factories
where there are more than 300
workers. About 2000 co-operative
stores have been opened. But taking
into consideration the serivusness of
the problem, these 2000 co-operative
stores are not at all sufficient. They
are not gerving the purpose for which
they were established. Even if more
fair price shops and co-operative
stores are opened, there is the ques-
tien of supply of foodgrains to these
co-operative stores and fair price
shops. The gupplies cannot be made by
the factories themselves. The supplies
will have to be made only by the
Government, If the Government fails
to make adequate supply of food-
grains to these co-operative stores
and -also fair price shops, there is no
meaning in the employers opening
these shops. Even if they open one
lakh co-operative stores and fair price
shops things will not improve. There-
fore, what the Ministry has to do is to
ensure that there ig proper and ade-
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quatf.- supply of foodgrains and other
required materials to these fair price
shops ang co-operative stores.

They are proposing: to bring an
amendment to the Factories Act. Al-
though 1 am pleading the cause of the
workers, being a realistic man I can-
not forget the difficult situation which
is at the moment facing us. Unless
you make proper arrangement to see
that there is adequate supply of the
required materials, even if you bring
an amendment to the Factories Act it
will only be a theoretical satisfaction
so far as the workers are concerned.
We may say from the housetops that
we have amended the Factories Act in
order to force the employers to open
more fair price shops and co-operative
stores. How will that serve the pur-
pose? First of all, we are ignoring one
fact that industrial workers are engag-
ed in giving more production. They
are not at all concerned from wheare
these foodgrains come. If you want
more production in the industrial field
you have to see that the workers are
given the materials that they require.
1f you do not see to that, there is al-
ready a shortage of foodgrains in the
country and there will be shortage in
industrial production also. That will
be fatal for the nation,

The Labour Minister once invited
the Food Minister. Simply inviting to
a conference will not do. Unless you
do something concrete in this country,
things cannot be solved. You cannot
blame the workers. Shri Sharma gaid
that the employers should be con-
demned for that because the size of
the man-days lost is large. 1 think
nobody is to be condemned for that.
Unless you make the proper arrange-
ments there is no assurance from any
side that the size of man-days lost will
be reduced. It will only be increased
in future if the workers have to make
their own arrangements for foodgrains
and other things. I think it will be a
very suicidal thing and nobody can be
sure-that things will be normal.

Shri A. P. Sharma: I said that the
employers refuse to refer the disputes
to -arbitration.
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Shri K. N. Pande: Action should be
taken against whoever is responsible
for that, because it is a serious prob-
lem,

We have to look at the condition of
the agricultural workers. Even if we

invest Rs, 100 crores or 200 crores in.

the agricultural sector it will not give
us the desired results because ours is
not a country where we can produce
more by mechanisation or by having
more of tube-wells and tractors. Pro-
duction can be increased only by those
who work in the fields. Unless they
are provided with proper facilities,
unless they are given increased wages
and other amenities how can we exX-
pect them to produce more? The im-
portance of this problem was realised
by the Congress Working Committee
and so in the Durgapur session they
decided that some positive steps should
be taken to improve the condition of
the agricultural workers. But what
has been done? Only the other day,
the question of minimum wages was
raised in this House and the hon.
Labour Minister was pleased to state
that we at the Centre are concerned
only with the passing of the legislation
and its implementation rests with the
State Governmentg and so it is for the
State Governments to see that the
agricultural workers are given proper
wages.

As is known to every Member, in
some of the States an agricultural
worker gets 62 paise per day. Sup-
pose he has got three or four children,
how can he make both ends meet with
this meagre wage, especially at a {ime
when the prices are going up at a fast
rate? So, in my opinion, instead of
shifting the responsibility to the States
the time has come when the Central
Labour Ministry has to take upon it-
self the responsibility of seeing that
the Minimum Wages Act is properly
implemented in all the States. The
Central Labour Ministry should see to
it that every agricultural worker gets
not less than Rs. 2 per day. In Pun-
jab they are already getting more than
Rs, 2 per day: so also, in West Uttar
Pradesh and Maharashtra ‘n the sugar-
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cane farms. So, in other States why
should the people get a free licence to
exploit these poor workers? If you
want the agricultural production to
increase, you have to give help to
these agricultural workers and the
only way in which the Central Labour
Ministry can give help is by -exercising
its influence or power to see that the
Minimum Wages Act is implemented
on a uniform basis throughout the
whole country.

Mr. Speaker: He should conclude
now.
Shri K. N. Pande: I will take a

little more time.

Mr. Speaker: Then he will resume
his geat just now. We will have to
take up some other item now. He can
continue his speech later. Now, the
Home Minister.
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